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J U D G k B NT 

P.ACitR.LA, E13LR 'j) , 	In this aoijjcatjon under section 19 of the 

drninistrative Tribunals ct, 1985, prayer of both the 

petitioners is to Corruiand the respondents to give their the 

promotiorial posts to which they are entitled urd er the ruls 

2. 	 Shortly stated, the case of both the 

,,etitioners in this case is that they were originally 

appointed as Extra Depart:ental Agents under the Post i1aster 

General, Jrissa and Serving at Balosore. By virtue of a 

notification published by the Superintendent of Post Offices, 

Balasore Division , the Petitioners apjeaed at an examination 

on 27.10.1985 to qualify themselves kthe promotional posts 

in GiQUp 'D' in Balasore Division. The petitioners were 

successful in the examination and 6n 2.11.1985, vide 

nnexure-2, the petitioners were informed that they have 

been successful in the test 	• In view of this comrnuncation, 

according to the petitioners, they are entitled to the 

promotional posts but they are not being çjiven the trornotiona 

pests for which they feel aggrieved 	and have moved this 

Bench for necessary redress. .Learned Sr. Standing Couneel 

Ir. £•iisra has filec a copy of the letter issued by the 

laster General, Urissa under his irio No.RE/3C_69/86 (Sub) 

dated 28.3.1988 wherein it is stated as follows :- 

It 	 oth these suggestions havebeen 
accepted and the Superintendent 
of Post Offices, Balasore Division 
has this day been directed to relieve 
the two apilicants to join their 
promotional posts 

I n  view of the aforesaid order passed by the Post liaster 
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General, there isno further 	grievnce of the titioners 

and therefore, there is no occasion for any interference 

by this Bench. 

3. Thus, the application is accordingly alled 

leaving the parties to tear their own costs 

B.F. PTL, VIC. C•ii, 	3 1"--.<-- 

30• 3( 

Vice Chairman. 
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